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llahabad this the 19 day of fabruary 1997. 

Original applicat ion No. 481 of 1996 . 

Ha>n 1ble Mr . S. Das Gupta, AM 
Hon 'ble htt. T.L. Verma, JM 

Union of I ndia through 

l. General Manag er, N0 rthErn Railway , 
Head Qua rter, New Delhi. 

2. The D.R.M., N.R., Hazratganj, Lucknow . 

• • • • • Applicdnts . 

C/A Sri G.P. Agar . al 

versus 

l. Assistant General SCecretary, 
Ut t e r Railway Karmchari Union, 
39-II, J Multistorey Colony , Cha r bagh, 
Lucknow r epresenting Sri Raj Kdpoor. 

2. The presiding Office r , Cent ra l Govt . 
Indus t rial Tribunal cum Lobour Court, 
pandu Nagar , Kdnpur . 

• •••• Respondents . 

C/R Sri P.K. Khar e 

0 R D E R (ORAL) 

Hon'ble Mr . s . Das Gupta , AM 

This original app licdtion was filed challeng­

ing the validity of a n undated order passed by the 

respondent No . 2 i.e. the presiding Officer of the 

Cent ra 1 Government Industria 1 Tr i b una l/tabour Court 

Ka npur by which th e respondent No . l has been cirected 

to be reinstated in s Ervice. 

2 . The fdcts of the CdSe are not being stated in 

detail as the cose can b e decided on the basis of r€cent 

decision of t he Supreme Court on the qu estion of 
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jurisdicti :m of this Tribunal in matters drising out of 

la liour Court. 

3. It may be reca llee thdt in a recent decision, 

the Hon' b le Supreme Court has spE:cifica lly he ld that 

this Tribunal will hdve no jurisdiction in matters 

arising out of La bour Court cases. In view of this, 

the present app lication is not maintaina b le before us . 

The O.A. is accordingly dismissed. However nothing in 

t his ord r shall preclude the a pplica nts fr om seeking 

~ appropriate remedy 
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before the competent court. . te 
Member - f\ 


